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BEFORE THE HON’BLE NATONAL GREEN TTRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 881/2021

In the matter of:

Rajinder Krishan Sharma & Anr. ...Petitioners
Versus

Union of India & Ors. ...Respondents

NDOH: 05.01.2024

ADDITIONAL AFFIDAVIT ON BEHALF OF AMBIENCE
DEVELOPERS & INFRASTRUCTURE PVT. LTD.
(RESPONDENT NO. 8)

I, G. S. Sachdeva, s/o Late Sh. Harbhajan Singh, aged 68 years, Office
at L-4, Green Park Extension, New Delhi, Authorized Signatory of
Respondent No. 8, Ambience Developers & Infrastructure Private

Limited, do hereby solemnly aftirm and state as under:

1. That I am the Authorized Signatory of Ambience Developers &
Infrastructure Pvt. Ltd. Respondent No. 8 as per Board Resolution
dated 09.03.2023 and am well conversant with the facts of the
present case and as such competent to swear and affirm the present

additional affidavit.

2| That without prejudice to the other pleas and contentions raised in
5if the reply already filed, by way of present Affidavit, Respondent No.
/ 8 is placing on record the Notification dated 8.1.1996 issued by the
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State of Haryana (Department of Town and Country Planning)

notifying the Final Development Plan of Gurgaon and the drawing



of the Final Development Plan prepared pursuant to the above said
notified Development Plan which are annexed as ANNEXURE R-
8/3 & R-8/4 respectively. These documents forming part of
authentic public records have important and direct bearing on the
issue raised in the present case and would render present OA not

maintainable and without any mertit.

3. That in the above notified Development Plan, apart from other land
areas earmarked for other different uses, a land area of 106 hectare
(equal to about 260 acres) was earmarked as Special Zone to be used
for Recreation, Entertainment, Commercial, Group Housing and
Institutional purpose and activities. The above earmarking and user
of 260 Acres land was notified pursuant to the decision of the State
Govt. taken in the meeting held on 28.4.1992 (page 391-395 of
Court File) in which it was decided that the above land area of 260
acres nearing Delhi Border, which was neither a reserved forest nor
was there any plantation existing or planned on the said land, would

be converted into a special zone to be used for above stated purposes.

4. That the Ambience Lagoon Residential Complex is situated within
and is part of the above referred special zone. This fact is also
confirmed from the report of the Architect namely Mr. A.K. Ganju
which is annexed as ANNEXURE R-8/5.

::.\"'7;\‘:
/,//f{ o /‘\§ \That from the above documents it is becomes clear that land on
A ,

/f o ST ) “Whlch the construction of Ambience Lagoon Residential Complex

'-D

:yvas done was not part of Nathupur Bundh nor was it a forest land,
/ ~ f

/therefme no case was made out regarding violation of any
’ provisions of the Indian Forest Act, 1927 or Forest Conservation

Act, 1980.
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6. In view of the above, it is submitted that the above said documents

may be taken on record and effect of the same may be taken into

consideration during the hearing of the case.

DEPONENT
Verification:

Verified at New Delhi on thi,s j?y,of laryyary 2024 that the contents

of my above affidavit are tru€ and correct to my knowledge and nothing

material has been concealed therefrom.

DEPONENT
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TOWN AND COUNTRY PLANNING , DEPARTMENT, HARYANA
Notification
The 8th January, 1996

No. JD-96/250.—Tn excrcise of the powers conferred by sub-section 7 of section 5 of the Punjab
Scheduled Roads and Controlled Areas (Rostrdction of Uaregulated Developmont) Act, 1933, and,
with reference to Haryana Government Gazette Notification No. 10 DP—-82/6528, dated 29th April,
1982 the Governor of Haryana after considering the objections/suggestions and representations
received alongwith the recommendations, of the Director, Town and Country Planning Department,
Haryana thereon, hereby publishes the Final Development Plan alongwith restrictions and conditions
p. osed to be made applicable to controlled areas covered by it (given in the Annexure ‘A’ & ‘B’) to
the Development Plan of Gurgaon.

EDRAWINGS -
1. Existing—Land Use Plan (Drawing No. STP (G)-133/153, dated 19th June, 1981/17th

November, 1981) already published,—vide Haryana Governm:nt Gazette Notification No. 10 DP-
82/6528, dated 29th April, 1982, pulished on 29th April, 1982.

[ T

2. Final Develcpment Plan for Gurgoon-Controlled Area No. Ito IV b2aring Drawing
No, DTP (G)-588/95, daied 28th June, 1995,
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ANNEXURE A’

Introduction

Gurgaon, the pollution free cityof Maruti Cars and Matadors; Electronics, Ready Made
Garments, Pharmaceutical Jndustries and well planned residential sectors is located ata distance of
30 kms. {rom the Delhi Metropoliten City. Asper Regional Plan of NCR, -Gurgaon townisa part
of Delhi Metropolitzn arta.  As per 1991 census, it had a polulation of 1.35lacs. Due to its proxi-
mity to Delhi and its pollution free environment, Gurgaon town which is also being developed as a
power cut free town has become the main attraction 1o enterpreneurs the world over and as  a result,
has become one of the rapid developing towns.

The first Development Plan of Guigacn tcwn was published in 1971 far an estimated population
of 1,25 lacs by 1991. Later in 1977and 1982 it was revised for a perspective populotion of 2.25 lacs and
10 Jacs respectively for 2001 AD. The National Capital Region Plan which came intu being in 1989
assigned 2 population of 7 lacs by 2001 AD for the Gurgzon town. Besides this, a mid-term revision of
NCR Plan itself is underway and therefore it has been decided to publish the Final Development Plan

with minimum changes. The tetal urbanizable area including defence land (633 Lectarer) works out to

088] hectares. The gross town density based on a population of 10 lacs by 2001 A.D. excludi
defence land works out to 160 persors per heclare.

The cxtent of various land uses is given below —

Sr. Land Uses Area in hectares

No.

1 2 3
1 Rceidential .. 6243.00
2 Industrial .. 1349.00
3 Commercial . 220.00
4 Transport & Commusications .. 665.00
5 Public and Semi Public Use (Institutional) .. 302.00
6 Defence Lard .. 633.00
7 Open Spaces .. 363.00
8 Special Zone .. 106.00

Total : .s 9881.00

This does not include areas of 275 Heet. under village Abadies falling urider varicus sectors.,
It 2lco does not include area under existing town, measuring about 406 hect.

Residential

To provide for the additional projecicd population aresidential area of 6243 hectares has .

becn proposed. keepingin view the gereral topegraphy and proximity to the Naticnal Capital and
proposed develepmcnt of Gual Pahari Area. The areas on the West and South-Western side of the
town are comparatively lowlying. To provide for residential area near the industrial sectors and to
reduce the work place distance, residential secters have been provided on the castern and south-
western side of ths existiog town. These sectors will have a high density of 150 persons per acre,
whereas the olher seclors will have a residential density of 100 persons per acre, 83 shown on the
Development Plan,
-"

Indostrial

To provide for an industrial base t¢ .the town and to meet the growing demand for
inductrial area 1349 heclares of land has been earmaiked for this use, These extendsf on the soutlern
side of the town along Delhi-Jaipur National Highway.

Commercial

Sector 29 forming an important central focation hand having linkages from all parts of the
town has been proposed as *“City Centre”. Three more commercial areas have been proposed as District
Centres to meet the commercial needs of the, town.
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Transport and Commuuication .

To streamline thelocal as well as through traffic, the existing De Ihi-Jaipur highway has been
linked with 60 Meires wide road upto Delhi Bordar with the provision of grezn helts, Two mors
60 M wide roads have been proposed onits eastern side for smooth connection between commercialf
institutional{wholesale market areas and sector 33 (part) proposed for “Transport Nagar”, The eastern
peripherial road will streamline traffic beiween Dethi-Jaipur road and new Faridabad road and also
improve the linkages of this "town with the Gual PaharifFaridabad town. The Transport Nagar will
be planned on most modern lines providing for truck stand, transport agencies, banks, godowns_ idle
and active parking, hotels elc.

Public and. Semi Public Uses

. There is a persistant demand for institutional areas at Gorgaon. Sirce 2 number of public
‘and semi-public offices have tochift to this towe, it is anticipated that a tizeable number of weork
force.will te engaged in this sestor. An area of 302 hect. hes, therefore, been provided for putlic
and semi-public uses to mset the requircments of the town.

Oﬁen Space

A 900 mater wide stript of Jand arreund the ammusition depet has to be kept free from
urbanisation under the provision of the Works of Defence Act, 1903, The mountaineous track of
land along the north-eastern side of Delhi-Haryava border has been resesved as green space. Provision
of green belts along the Delhi-Jaipur highway, railway line «nd the Baashahpur nellch south of
Gurg~on has also been made to meet any eveatuality of their possible widening in futyre.

Agricoltural Zone

A sizeable arca has been reserved as agricultural zone. This zone will however, not climinate
the essential building development within this avea such as the extension of existing villages, centigious
t¢ abadideh if underiaken under a project approved or sronsorcd by QGovernment ard other
ancillary and allied facilities .necessary for the maintenanpce and improvement of the area as
an agricaltural area.

Lsﬁyiﬁ_Zﬂe]

""—-'.'--_,--,-—'_; - - —u -—"_-_'-_-__"-‘\h,._q i ey ————
Special zope shall include_recréation 4nd enleriainment cqmingrg;al_wg and” 7

ZONING REGULATIONS

prat ¥}

The legalsanctity {o the proposals regarding land use is being given o the effcct by a sct of
zoining regulations which form a part of this Development Plan. These regulations will govern the
thange of land use and standards of development. They also veryelabcrately detail out allied and ancil-

~. _7 uses which will be permitted in the various mejor land uses and stipulate that allchange of land use
& Development shall be in accordance with the details shown in the Sector Plan thereby cnsuring
the preparation of detailed sector plans for cach scctor to guide the development and
enforce propcr control. ‘

ANNEXURE—B’
Zoning Regulations

‘Joverning usc and development of land in the controlled area around Gurgaocn as shown in
Drawing No. DTP (G)/588/95, dated 28th June, 1995,

I General

(1) These zoning regulations forming part of the development plan for the controlled area
atound Gurgaon shall b: called zoning regulations of the development plan for the Gurgaon
Controlled Areas.

(2) The requirement of these regulations shall extend to the whole of the area covered
by the development plan and shall ke in addition to-the requirements of.the Punjab Scheduled Roads and
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Controlled Arcas Restriction of usregulated Developmert Act, 1563 ar.d the rules fromed the eundex

1L

Definition

In these regulations :—

®
()
(©)
(d)

(&

{f)

(®)

()

]

)

)

‘Approved? mcans approved under the rules
‘Building Rules’ mean rules con(ained in Part-V1I of the rulc; ;
{Drawing means Drawing No. DTP (G) 588,95, dated 28th June, 1995.

«Eloor Area Ratio (F.A.R.)’ mecans the ratio expressed in percentage between the te* 1
fioor area of a building on a1l ficors acd the tofal area of the site.

‘Group Housing’ shall be buildings _dcsignated in the form of 1latted development for
residential purposes or any ancillarly er appurtent buildings including ccmmunity
facilities, public amenities and public utility as may be prest yited and approv by

the DTCP, Hr.

‘Light Industry’ means industry not likely to cause injurio_us or obnoxious noise, smoke,
gas, fumes or odours, dust, efilvent and any other puisance to an excessive degree
and motivated by electric power.

‘Lccal Service Industry’ means an industry, the manufacture and product of which is
generally consumed within the lccalarea for vxample bakeries, ice cream manufac-
turing, aerated water, atta chakies with power, laundary, dry cleaning an¢ Gying

repair and service of autcmobile, scooters and cycles, repair of household utensils,
shee making and repairing, fuel depots etc. provided no solid fuel is used by them.

‘Medjum Industry’ means all industries cther than light industry and local service industry

and not emitting obnoxious or injurious fumes and odours.

‘Extensive Industry meansan industry cet vp with the permissicn of the Government and
is extensive, emplcying mere than 100 workers and may use acy kind of motive
power of fuel provided they do not have any obnoxious features.

«Heavy Indurtry’ means an industry to be set up in public or s¢mi-pubic or privaie
sector with the permission of the Government (if the the cost of machizary is moe
thao on e crore Tupees).

‘Obnoxious o hazardous industry‘ means an Industry seét uvp with the permivsien of
the Govcrnment and is highly capital intensive associated with such features as
excessive smoke, noisc, vibraticn, staich, uppleascd or injtaicus efiluem, eaplosive,
inflammsble material etc. and other hazard to the Lealth and safety of th-

comnmunily.
M ‘Materizl date’ means the Cite of publication ef potificaticn cf verious cents olled & cas
mentioned below —
gr. Name of the controlled arca and notif ication No. Material Date
No.
1 Controlled Area notified.—vide Punjab Government Gazette ... 10th Julw, 1964
Notification No. 2319— 2TCP-64, dated 3rd July, 1964 published '
on 10th July, 1964.
1 Controlled area notified,— vide Haryana Government Gazette .. 19¢th Febouary, 1980
Notification No. 12002—10DP-79/15003, dated 15th . November,
1979 publisbed on 19th February, 1980 .
3 Controiled areas (Part-JIIand IV) notified,—vide Haryana

Government Gazette Notiiicaticn No. ICDP-21/8039, deted ... 16th June, 1981
21st May, 1981 publishcd on 16th June, 1981.
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‘Non Conforming Use’ in respect of any land or building in a controlled area means
the existing use of such land or building which is contrary to the major land use
specified for that part of the area in the Development Plan.

‘Public Utility Building’ means any building required for runaing of public utllity
services such as water supply, drainage, electricity, post and telegraph and transport
and for 2ny municipal services including a fire station.

‘Rules’ means the Puniad Scheduled Roads and Controlled Areas Restriction of Un-
regulated Development Rules, 1965, .

Sector Density and Colony Deusity shall mecan the number of persons per acre in sector
area or colony area as the case muy be. -

In this definition the ‘seclor area’ or ‘colony area’ shall mean the area of the sector or
of colonyas bounded within the major road system shown on the drawing in the
caseof sector and on the approved layout plan of the colcny in the case of colony
including 50 percent land under the mojor reads surrcunding the sector and excluding
land under the major road system &nd the area unfit for building dcvelopment within
the sector or the colony as the case may be.

For the purposes of caleulation of sector densityor colony density, it shall beassumed

that 55 percent of the 'sector arca or colony arca will be -available for residential

plots including the area under Group Housing and that every building plot shall
on the average contain three dwellicg units each with a population of 4.5 persons
per dwelling unit or 13.5 percons per building plot or as incorporatcd in the Zening
Plan of the colony/group housing complex. In the case¢ of shop-cum-residential
plot, however, only cne dwelling unit shall be assumed.

Site Coverage’ means.ratio eXpressed in percentage between the area covercd by the
ground floor of builing and the area of the site.

The Terms Act, Colony, Coloniser, Development Plan, Sector and Sector Plan shall
have the same meaningasassigned to them in the Pupjab Schzduled Roads and
C;ﬁmrolled Areas Restriction of Unregulated Development Act, 1963 and Rules,
1965.

Any other terms shallhave the same meaning as aseigned to it in the Punjab Scheduled
Roads and Controlled Areas Restriction of Unregulated Development Act, 1963,

‘Farm House* shall mean a ho use constructed by the owner of a Farmat his land for the
purpese of;

Dwelling unit, i. e. main use,
:'.nd

Farm Shed i.e. Ancillary use.

Notes : (1) The construction of the farm house shall be governed by the 1estrictions given under clause

regarding “provision of farm houses outside abadi-dek in ruraljegricultural zone”.

(2) The farm sheds shall be governed by the restrictions mentioned in clause regardiug building

control and site specifications.

(ab) Ledge of Tand:—A shelf-like projection, supported in any manner.what socver,
except by means of vertical supports within a rcom itself but not having projccticn
wider than one metre.

(ac) Loft :—An intermediary floor on a residual space in 2 pitched roof; abovenormal

floor level with a maximum height of 1,5 metre and which is constructed or adopied
for storage purposes.
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(ad) Mezzanins fleor :—An intermediste floor above ground level with arca of mezzanine
restricted to 1/3 of the area of that floor end with a minimum height of 2.2 metres.

(a¢) Subservient to Agricalture :—Shall ~mean [development and activities, which are
required tc assist in carrying out the process of *agriculture’ such as tubewells, pump
chambers, wind mills, irrigations drains, pucca platforms fencing and boundary
walls, water hydrants’ etc. '

(A) Rural Industries Scheme means industrial uoit which is registered as RIS by the
Industries Department.

(B) Small Scale Industries means Industrial unit which is registered as SSI by the
Industries Depariment.

(C) Agro based industries mcansan industrial unit which uses foodgrain, fruits or Agro
waste a5 a raw material.

I, Mnajor Land Uses/Zones
1 @ Residential Zcne
(ii) Industrial Zone
(iii) Commercial Zone
(iv) Public & Semi-Public Uses {Institutioral Zonc)
(V) Major open spaccs
(vi) Transportand Communication Zone
(vii) Agricultural Zone
(viii) Special Zone
(2) Classification of major land uses is according to Appeadix ‘A’

IV. Division into sectors

Major lard uses mcptioned at Serial Nos. (i) to (viii) excluding (VII)in regularion-IIT above,
which are land uses for building purposes, have been divided inio sectorsas shown, bourded by the
major road Teservations and ~ach sector shall be designated by the number zs indjcated on the

drawing
V. Detailed Land Uses within major uses

Main ancillary and allicd uscs, which are subject to the other requirements of these regulation
and of the rules, may be permitted in the respective major Jand use zcme are listed in Appendix ‘B’
sub-joined to these regulations.

VI. Sectors not ripe for Development

Not withstanding the reservation of various sectors for sespective land uses for building purposes
the Dircctor may not permit any changes in their land use or allow copstruction of building thereon
from considesations of compact and economical development of thecontrolled area, 1ill such time as
availability of water supply, drainage arrangemont and other facilities for the sectors are ensured to his

satisfaction.

VII. Sectors to be developed exclusively through Government Enterprises

(1)Change of land use and development in sectors which are reserved for the commercial zone
and the institutional zone shall be taken only and exclusively through the Government or a Government
Undertaking or a public autherity approved by the Government in this behalf and no permissions ehall
be given for development of anycolony within these sectors.
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(2) Notwithstanding the provision of clause (i} above the Government may reserve, at any time
any other sector for development exclusively by it by the agencies mentioned above.

VIO. Land Reservation for Major Roads
1 Land reservation for major roads shall be as voder :—

(i) Vv—I Roads—

Existing Delhi-Jaipur, Road b

I
v—I (a), V—1 (b), V—I1 () Existing width
Roads connecting the town with other

towns of the area

(i) V-2 Roads . 60 Mts wide
(iif) V—3 Roads
(@) Old and new railway roads . Bxisting width
(b) proposed peripheryroads around the seetor .. 30 mts. wide

2. Width and alignment of other roads shall be as per sector plans or as per approved layout
plans of colonies.

IX. Industrial Nun-Conforming Uses

With regaid to the existing industries shown in the zones other than industrial zones in the the
development plan such 1pdusr!al non-conforming uses may be allowed to continue for a fixed period to
be determined by the Dircctor but no exceeding ten years, provided tbat the owner of the industry

concerned :

(@) Undertakes to pay to the Director, as_determined by him the proportionate charges
towards the external development of thesite as and when called upon bythe Dircctor
to do so in this behalf, and

(b) During the interim period makes satisfactory arrangement for the discharge of effluent
to the satisfaction of the Director.

(¢) No further expansion shall be allowed within the area of non conforming use.

__ X. Discentinuance of Non-Conforming Uses
(1) If a non-conforming use of land has remained discontinucd ccntinvosly fora period
of two years or more it shall be deemed 1o have termicatcd and the lard shall be
allowed to be re-used or re-developed only according to the conforming use,

(2) Ifa non-conforming use building is damaged to the extent of 30 percent or more of
its reproduction value by fire, floods, explosion, carthquake, war, riot or any other
patural calamity, it shafl be allowed to be redeveloped only for a conforming use.

(3) After a lapse of period fixed under clause X the land shall be allowed to be
redeveloped or uced only for conformiug use.

XL \The Development to Conform to Sector Plan and Zoning Plan :

Except as provided in regulation IX, no land within major land use shall be allowed to be used
and developed for building purposes unless the proposed use end develc pment is according to 1he
details indicated in the sector plan eand zonirg plan or the approved colony plan in which the lend
is situated .
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XII. Iodividual Siteto Form:Part of Approved Layout or Zoning Plan
No permission for erecti;,n or re-erection bf building on a plot shall be given unless ;

(i) the plot formsa part of an approved colony or the plot is in such area fer which relaxa-
tion has been granted as provided in regulation XVII.

(iiy Theplot is accessible througha road laid cut and constructed upto the situation of the
plot to the satisfaction of the Director,

XML Minimum Size of Plots for Various Types of Buildings :
{1} The mioimum size of the plots for various types of uses shell be ss below (—
(i) Residential plot .+ 50 sq. Metres

(i) Residential plot in subsidised industrial housing
or slum dwellers housing scheme approved by

the Government o 35sq. Metres
{iil) Shop-cum-residential plot ... 100:sq. Metres
(iv) Shopping booths includi:‘xg covercd corridor or pave- |
ment in front: - «. 20sq. Metres
(v) Local service industry plot <. 100 sq. Metres
(vi) Light industry plot v 250sq. Metres
(vii) Medium ind‘-ustry plot ... 0.8 Hectares

(2)- The minimum aréa under a group housing scheme will be 5 acres if it forms partof a
licenced colony and 10 areas if it is developed independently. ‘

XIV. " Site Coverage, Helght and' Bulk of Building Under Various Types of Buildings

Site coverage and the height upto which building may be erected within independent residentiaj
and industrial plot, shall be according to the provisions contained in Chapter VII of the rules. In the
case of other categories, the maximum coverage and the floor area ratio subjcct to architeciura] control,
as may be imposed under regulation XV shall be as under —

Sr:  Type of Use 7 " Max. G.R, Max. FAR Remarks
No. Coverage

. Group Housing 35% 175
2. Government Offices . 25% 150

3. (Commercial :

(8) Integrated corporate 409 150 The total area of the commer-
cial pocket is to be consider-
ed as plct able area while
warking out the total rletted
area of the sector.

N.B. :—Basement floor shall be permitted as approved in the zoning plan. The basement shai not.
_ be used for storage Lurposes.

XYV, Buildings Lines iz Front Side and rear of Buildings

These shall be providéd in accordance with rules 51, 52 and 53 of the Punjab Scheduled
Roads and Controlled Areas Restriction of Unregulaied Development Rules 1965,
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XVI. Axcbitectural Control .

-+ - -Bvery building shall conform to architectural controf prcpﬁ;md under rule 0 if applicable as
lg:]r P}lgggb' Scheduled Roads and Controlled Areas Restriction of Uaregulated Development
€8, 1700 .

XVIL, . Relaxation of land use wmithin Agricultural . Zone :

- In the case of any land laying in Rural Zone, Government may relax the provisions of this
development plan ;—

(a) for use and dovelopment of the land in to a residential or industrial colony provided
the coloniser has purchased the land for the said use and development prior to the material
date and the coloniser sscures permission for this purpose as per rules.

. .(b). for use of land as in, individual site (as distinct from an industrial colony) provided that :

(f) theland was purchased prior to the material date.

S (i) the Government is satisfied that the need of the industry is such that it cannot await
alternative allotment in the proper zone .

“ e~ . (iii) the owner of the land secires ‘permission for building as required under the rules,

(iv) the owner of the Jand undertakes to pay to the Director as determined by him, the
proportionate charges as and whencalled upon by the Director in this behalf
and dixring the interim period makes satisfactory arrangement for discharge
of effluent.

Explanation—The work ‘purchase’ in this regulation shall mean ac quisition of full proprietory richts
and no lesser title such as agreements to purchase ete.

XVIIL. Density

: - Bvery residential sector shall be developed to the sector density indicated and prescribed for
it in the drawing subject to a maximum of 20 ‘percent variation allowed on either side of the prescribed
sector density.

XIX. Provision of Farm House Ontside Abadi-deh in Agricaltural Zone/Rural Zone

A farm house in rural zone, outside abadi-deh may be allowed if the area of the land is
2 acres of more on the following conditioas :—

Size of farm Maximum coverage on ground Maximum coverage on ground
for dwelling unit (main for farm shed (ancillary build-
building) - ing)

(i) Sitec Coverage 2 Acres 100 Sq. mtrs. 1 percent of the farm land

(not more than 40 percent
shall be wused for laboury
servant quarters)

For every additional 0.25 acre, 10 sq. mtrs in main building subjcct to maximum of 200 sq mtrs.

Maximum Height

Main dwelling unit Ancillary building

(i) ’ Height and Storey 6 metres single storeyed 4 metres single storeyed
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(iii) Set back.—It shall be at least 1Smctres away from the edge of the agricultura) land
on all sides provided that if land aitached to the farm house abuts a road; the house
. shall be’ constructed ‘with 2 mifiimium- set back from the édge’6f the.road ag under :—

(a) Where the road is bye-pass to a Scheduled Road .. 100 metres
(b) Where the road isa Scheduled Road . - -« 30 metres:
(c) Any other road .- . : «- 15 metres

(iv) Approach Road.—(a) The approach road to the  farm shall have a minimum right of
way to 13,5 metres (45 feet). .

(b) when.the approach road serves more than one farm then the minimum right of way
should be 18.30 metres (60 feet).

(v) Basement.—Basement shall be permitted to the maximum extent of ground floor coverage
but in the basement water closer and bath room shall not be permitted.

(vi) Ledge, Loft and Mezzanine.f'laor.—Ledge. Loft and E'Mezzanine floor shall be permitte "3
within the building subject to, the restrictions above as wellas the restrictions stipulatr .
in the definition piven in part II.

(vii), Services-Water Supply and Drainage.—(a) Good potable water supply should'be avail-
able in the farm for human consumption in case of farm house is built,

(b) Open sanitary drains cr covercd drains to be provided to clean the sheds i case of Dairy

farms. Drains are to be previded for carrying rain water in case of all buildings.

(c) Septic tank to be provided for disposal of human and unimals waste as per provisions
cof the Controlled Areas Act.

(d) The distance between the septic tank and open well or tubewell shall be as provided in
the Controlled Areas Act.

2 (i) Provided that Government may amend the minixﬁum size of the farm for any scheme
sponsorcd by the State Government/State Ageocy for the proper utilisation of the
rural zone.

XX. Relaxation of Development Plan

Government may in case of hardship o1 witha view’o save any structure constructed before

the material date, relax any of the provisions of the Development plan on principles of equity and
justice on payment of such development charges and on such other conditions as it may deem fit
to mmpose.

XX1. Special Zone

Special Zone shall include frecreation and entcrtainment, commercial, group housing and

institutional uses.

APPENDIX X'
CI.ASSTFICATION OF LAND USES

Main Sub Main Group Sub-Group
Code Code
100 Residential Residential sector on reighbourhcod pattern
200 LCommercial
210 Retail Trade
220 Wholesale Trade
230 Warehousing and Storage
240 Of fice and Banks including Government
offices.
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Main Code Sub Code  Main Group "';""'"'"" Sub Group -
250 "Re'staurants, Hotels and Transitnt Boarding
LT LTy Houses including qulic Assistance institutions
. providing residential accommodation like
: Dharamshala, Tourist Houses etc.
T 260 Cinema and other places of public assembly
i L. - on a commercial basis
270 Professional Establishment
- 30 Industrial
) 310 Service Industry
320 Light Industry
330 Extensive Industry
340 - Heavy Industry
400 ~ Transport and
Commuaication
410 Railway Yards, Railway Stations and Sidings
420 - Roads, Road Transport, Depots and Parking
Areas, Dockyards, Jattys | )
440 Alirport/Air Stations
450 'I:clcgraph Offices, Telephone Exchanges ete.
460 Broadcasting Stations
470 Television Stations
500 Public Utilities
510 Water Supply instaliation including treatment
plants :
520 Drainage and Sanitary installations inciuding
disposal works )
330 Electric Power Plants Sub-Station etc.
540 Gas Installation and Gas Work
600 Public and Semi-
Public
610 Government  Administrative Central Secre-
-- tartat, District Oifices, Law Co urts, Jails,
Police Stations, Governor and President’s
Residence. .
620 Education, Cultural! and Religious [Insti-
tuticns
630 Mcdical and Health Institutions
640 Cultural institution like Theatres, Opera
Houses etc. of a predominantly non-commer-
N cial nature ' .
. 650 Land belonging to defence
700 Open Spaces
710 Sports Grounds, Stadium Play Grounds
720 Parks '
730 Other Recreational uses
74,’0 Cemeteries, Crematories efc,
750 .

Fuel Filling Stations and Bus Queue Shelters
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Main Sub Main Gronp Sub Group
Code Code
800 Agricultural Land
810 Market Garden
820 Orcheaids and Norserios
%30 Land under staple crops
840 Grazing and land pastures
850 Forest land -
860 Marshy Jand i
870 Barrea land
380 land under water ~
900" Special Zone Recreation and Entertainment,
Commercial, Group Housing and
Institutional uses
APPENDIX ‘P

1. RESIDENTIAL ZONE

@
&)
)
)

(vi)
(vii)
(viii)
(i
=)
(xi)
(xii)

(xiif)

(xiv)

Residence
Boarding House

Social Community, religious
and recreational buildings

Public Utility Buildings

Educational Buildings and
all types of scheol and
college where necessary

Health Institutions

Cinemas

Commercial and professional
Offices

Retail shops and Restaurants
Local Service Industries
Petrol filling stations

Bus stops, Tonga, Taxi,
Scooter and Rickshaw
Stand

Nuiseries and green
houses

Any other, minor necds
ancillary to residential
use

As required for the Iocal needs
of major use at site earmarked
for them in the gector plan orin
the approved layout plan of the
colonies.

As approved by the Director.

)

At sites_earmarked for them in the sactor
plan or in the approved layout plan of the
colonies.
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II. COMMERCIAL ZONE

@
w0 (i)
B )
(iv)
)

D

(vii)

(viii)

— (ix)
®

(xi)

(xii)
(xiii)

(xiv)
(xv)

Retail Trade
Wholesale Trade -
Warehouses and storages

Commercial Offices and Banks

Restaurant and Transient
Boarding Houses including
public assistance institutions
providing residential accommmoda-
ion like Dharamshala, Tourist
Houses etc.

Cinemas, Hotels, Motels and

other places of public assembly

like Theatres, Club, Dramatic Cinb
étc. run on commercial basis

Professional establishments
Residences on the first

and ‘higher floors ' -
Local service industry
Public utility buildings

Petrol filling stations and
service garages

Loading and unloading yards

Parking spaces, bus stops, taxis,
tonga and rickshaw stand

Town parks

Auy other use which the Director
in public interest may decide

II. INDUSTRIAL ZONE

M

(ii)

- (iit)
@iv)
™
(vi)
(vii)
{viii)

e (ix)

®
(xi)

(xii)

Light Industry
Medium industry

Obnoxious and Hazardous

Heavy industry
Service indvsiry
Warehouse and storages

Parking, loading and unloading
areas

Truck stands/bus stops, taxi,
tonga and rickshaw stand
Public Utility, community
buildings and retail shops

Petrol filling stations and service garages

L.P.G. Gas godowns permitted by the
Director

Any other use permitted by the Dirsctor

16

As per site shown on the Sector and Zone-
ing Plan.

As approved by the Director.

At sites earmarked for them in the sector

plan or in the approved layout plan of the
colonies,’

T
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IV. TRANSPORT AND COMMUNICATION ZONE

@

(i)
(iis)
(iv)
(v}
(vi)
{vii)

(vii)
(ix)

Railway yards, railway station and
sidings

Transport Nagar, Roéci'é and transport
depots and parking arcas

Airports and Air Stations

Telograph offices and telephone exchange
Broadcasting staticns

Television Station

Agricultural, horticulture and nurseries at
approved sites and places

Petrol filling stations and Service Garages.

Parking spaces, bus stops/shelters, taxi,
tonga and rickshaw stand

V. PUBLIC AND SEMI PUBLIC USES ZONE

®

(ii)
(iii)
(iv)

)
(i)

Government offices, Government Adminis-
tration Centres, Secretariates and Police
Station

Educational, Cultural apd Religious
Institutions

Medical Health Institutions

Civil, Cultural and Socia) Institutions like

theatres, opera houses etc. of predge
minantly non-commercial nature

Land belonging to defence

i al L . . ~ .
A oti;er use, which Government in
. v F -

public iiferest may decide

V1. OPEN SPACES

5

(i)
{iii)
()

™

Sports ground, stadium and play grounds
Park and green belts
Cemetaries crematories etc,

Motor fuel filling stations, bus queue shelter
along roads with the permission of Director

Any other recreational use with the
permission of Director.,

VII. USES STRICTLY PROHIBITED

Storage of petroleum and other inflammable
matertal without proper licence.

VIII. AGRICULTURE ZONE
(i) Agricultural, Horticultural, dairy and poultry

farming

"TRU

575 17

At sites approved by the Director subject
to the provisions of section 3 of the said
Act,

As approvéd by the Director. -
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(if)
(iii)

' (iv)

i\

(vi)

: (vi)
(viii)
(ix)

x)

(xi)
(xii)
(xiii)

(xiv)

(xv)

(xvi)

(xvii)

N (xviif)

-

576

3

Villape houses within abadi-ceh

Farm houses outside abadi-deh subject 10
restriction as laid down in zoning regulation
XIX.

Afforestation development of any of its part
for recreation

Expension of existing village contiguous to
abadi-deh if undertaken a project approved
or sponsored by the Central Government or
State Government

»ilk chilling station and pasturisation
plant

Bus stand and railway station
Air ports with necessary bulldings
Witeléds stations

Grain godowns, slorage spaces at sites
approved by the Director

Weather station

Land drainages and irrigation, hydroelectric
works and tubewell for irrigation.

Telephone and electric transmission lines
and poles

Mining and extraction operations including
lime and brick-kilns, stones gquarries and
crushing subject to the rules and at
approved site.

Cremation and burial grounds
Petrol [illing station and service garages
Hydro electric/thermal sub-statipns

L.P.G. Gas storage godowns with the
approval of Director.

(A) Non polluting industries registered as
RSI/SSY units subject to one of the
following conditions :—

(1) Located within hail kilometre belt
encircling the existing village abadi
and approachable from a public
road/rasta other than scheduled
road, National Highway and State
Highway

{2) On public roadfrasta not less then
30 feet wide (other than scheduled
roads, National Highway and State
Highway) out side the half kilo-
meler zone referred to in (1) above,
upto a depth of 100 metres along
the approach road

As approved by the Director.

As approved by the Director.
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(B) Non polluting medijum and large
scale agro based industries on public
roadsfrevenue rasta not less than 30
febt wide other than Scheduled Roads,
National Highway and State Highway

(C) The site should not fall within 500 M.
rostricted belt around Defence Install-
ations.

(xix) Any other use which Government may in
public interest decide. '

IX. SPECIAL ZONE

Recreation and entertainment, commercial,
group housing and institutional uses

PRADEEP KUMAR

19~

Co mmissioner and Secretary to Government, Haryana,

Town and Country Planning Department.
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TOWN & COUNTRY PLANNING DEPARTMENT

CORRIGENDUM

The 9th April, 1996

No. IJD/4995.—In Haryana Government Town and Country Planning D:pa:tmznt Notification
No, JD-96/250, dated 8th January, 1995, published in Hiryina Governm:nt Gazstte, dited
9th January, 1996 in respzct of Final D:velopm:nt Plan of Gurgaosn, th: following corrections are
made in it 1 —

In sub-clause (i) of clause No. I i.e. “Definitions” under Zoning Regulations in

Annexure-'B’ “‘Fxtensive Indu:try"

be read as “Bxtensive ladustry”.

In subclause No. 2 of clause No. XIII under heading Minimum size of Plots for various
types of buildings, the word ““10 areas’” be read as *“10 acres.”

Appendix X’ be read as Appendix A’

Instead of published Appendix ‘B’ the following Appendix "B’ be read:—

APPENDIX ‘B’

1. Residential Zone :

®
(i)
@D

(iv)
)

(v)
(vi)
(i)
(ix)
. &)
(xi)

(xii}

Residence
Boarding House

Social Community, religious and
recreational buildings

Public Utility Buildings

Educational Buildingsand all types of
schooland collzge where necessary

Health Institutions

Cinemas

Commercial and professional offices
Retail shops and Restaurants

Local Service Industries

Petio] filling stations

Bus stops, Tonga, Taxi, Scooter and
Rickshaw Stand

(xiii) Nurseries and green houses

(xdv)

Any other minor needs ancillary to
residential use

As required for the local needs of major
use and at sites earmarked for them in the
sector plan or in the approved layout plans
of the colonies.
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II. Commercial Zone :
Retail Trade - h

(M
(ii)
(iif)
(iv)
™)

(vi)

(vii)
(viii)
(ix)
X(x)
(xi)
(vii)

(xiii)

(xiv)

(xv)

nr.
(1)

(i)

(iii)

(v)

W

(vD)

(vii)

(viii)

(ix) Public wility community buildings and

®)
(xi)
(xii)

Industrial Zone :

Wholerale Trade

Warchouses ar.d storage

Commercial Offices and Banks
Restaurant and Transient Boarding Houses
including public assistance institutions
providing residential accommodation
like Dharamshala, Tourist House etc.
Cinemas, Hotels, Motels and other places
of public assembly like Theatrcs, Club,
Dramatic Club, ete. run on commercial
basis

Professional establishments

Residences on the first and higher floors

e

Local service industry

Public utility buildings

Petrol filling stations and service garages
Loading ard unloading yards

Parking spaces, bus stops, taxis, {onga
and rickshaw stand

Town parks

Any other use which the Director in

public inferest may decide J

Light industry 1
Medinm industry

Obnoxious and Hazardous industry
Heavy indusiry

Service industry

Warchoure and storages

Parking, loading and unleading arcas
Truck stands/bus stops, taxi, tonga and

rickshaw stand

retail shops
Petiol filling stations and service garages

L.P.G. Gas godown permitted by Director

Any other uze permitted by Director ]

As required for the local necds of major
uses and at sites carmarked for them in the
secto:r plan or in the approved layout plans
of the colonies.

—

At sites earmarked for them in the sector

\ plan orin the approved layout plano. .ie

colonies.
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1V. Transport and Communication Zone :

() Railway yards, railway stations and

sidings

(i) Transport Nagar, Roads and Transport

depots and parking crea

(iiiy Airports and Air Stations

(iv) Telegraph Offices and telephone exchange

N {(v) Broadcasting Stations

(vi) Television Stations

. (vii) Agricultural, horticulture and nurseries

at approved sites and places

(viijy Petrol filling stations and Services Qarages

(ix) Parking spaces, bus stops/shelter, taxi,

tonga and rickshaw stand

V. Public and Semi Pablic Uses Zone :

(i) Government effices, Government
Administration Centres, Secretariats and

Police Staticn

(i) Educationzl, Cultural and Religious

Institutions

(iiiy Medical Health Institutions

(iv) Civic, Cultural and Social Institutions
like theatre, opera houses ctc of
predominantly non-commercial nature

(v) Land belonging to defence

(vi) Any other use which Governmeat in

pablic interest may decide
—

V1. Open Spaces :

580

39

1

¢ At sites earmarked in the sector plan,

y  Atsites earmarked in the sector plan.

(iy Sports grounds, stadium and play grounds]
|

(i) Park and geeen belts

(i) Cemetaries, crematories, ete.

(iv) Motor fuel filling stations, bus queue
shelter along roads with the permission of

Director

(v) Any other recreational use with the per-

mission of Director

VH. Uses Strictly Prohibited :

Storage of petrolenm and other inflamm-
able material without proper licence

|
l , .
¥ At sites approved by DTCP.
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VII. Agriculiure Zone :

@
@)
(i)
(iv)

™

(vi)
(vid)
(viii)
(ix)
)
(xi)
(xii)

(xiii)

(xiv)

(xv)
(xvi)
(xvil)

(xV1ii)

Agricultural, Horticultural, Dairy and
Poultry farming '

Village house within abadi deh

Farm houses outside abadi deh subject to
restriction as lajd down in zoning regu-
lation XIX

Afforestation development of any of its
part for recreation

Expansion of cxisting village contiguous
1o abadi deh if undertaken a project
approved or sponsored by the Central
Government or State Goveinment

Milk chilling station and pasteurisation
plant

Bus stand and railway station
Air ports with necessary buildings
Wireless stations

Grain godowns, storage spaces at sites
approved by the Director

Weather station

Land drainage and Jrrigation, hydro-
glectric works and tubewell for irrigation

Telephone and electric transmission
lines and poles

Mining and extraction operations
including lime and brick-kilns, stones,
quarties and crushing subject to the rules
and at approved site

Cremation end burial grounds
Petrol filling station and service garages
Hydroelectric/thermal sub-stations

L.P.G. Gas storage godowns with the
approval of Director

(A) Non polluting industries reglstersd
as RIS/SSI units subject to one of
the following conditions : —

(1) Located within half kilometre
belt cneircling the existing
village abadi and approachable
from a public 10ad/rasta other
than scheduled road, National
Highway and State Highway

7

T An approved by DTCP.
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(2) On publlc rond/rusts oot.less- |- it :
vhan 30 feet wide (other thap ’
., scheduled roads, Natiopal High-, e o
““woy and ‘State Highwagiout * [ -~ - - <U%
side the half kilometre zomg .,
referred to in (1) dbove, "ty to~
2 depth of 100 metres lloug
the approach road

wpe (B) " Non plluting medium and large scale
co 5. #9ro based indpstries on. public
h roads/revcnuc rdsta “'not less thah "1 T, T
30 feet wide other than Scheduled B T
roads, National nghway and State -
._,nghway ’ L.

(C) Thesite should not fall wuhm 900 M
restricted belt around ‘Defence
mstallatiom -

(zix) Any other use which Goverrmeni may

in pnbhn mtomt demde

N [
‘-l vl

'8 Spwlollm L P
Recreation and  entertainment, commercial,:
group bousing and :nmtuuonal uses As approved by DTCP.
D a e U e PRADEEP KUMAR,
. z . ) Comm:ss:oner and Secretary to Government Haryans, '

Tovm “and Country Plannmg Dcparrment

- R . .. . v

SERE sty

B o w yr, o b oy Y 18 $he
R T ": -2 T -,f_:,‘a,.,t‘:f;-.
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HARYANA'GOVERNMENT"

TOWN AND COUNTRY PLANNING DEPARTME ‘NT
CORRIGENDUM = '
The 28th June, 1996/(Publish.d on 3cd July, 1996)

No. JD-96/10038.—1n Haryana Government. Town and Country Planning Department Gazette
Notification N. JD 4995. dated $th Ap-il, 1996,—vide’ which corrigendum “of Fina! Development Plan
of Gurgaon publisbed in Haryana Govt. Gazette dated 9th Januaiy, 1996 was published, the following -~

corrections are made in it i~ .

1. 1In Appendix *B', Sr. No. VI “Any other use which Government in %gblic interest may
decide™ of cluse No. V «:public and Semi-Public uses Zone™, may not read under main
clause “At sites earmark in the sector plan”.

~. In Appendix "B’ Sr. No. XIX *“Any other wee -which (iovernment may in public internl'
decide” of clause No. VII1 * Agriculture Zone™, may not be:read under main clause *‘As

approved by DTCP".
\:

M. L. TAYAL,

Commis:-ionér and Sectetary to Government Haryara.
Town and Country Planniog’ Departments.
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ANNEXURE R-8/5 585 Y

A. K. GANJU & ASSOCIATES PHONES OFF . 26215723
ARCHITECTS URBANDESIGNERS 29221488
INTERIOR DESIGNERS. ENGINE E RS 29215799
§-149 . GREATER KAILASH-Il ., NEW DELHI-110048 RES 26215480

Date :- 03:01:2024

TO WHOMSOEVER IT MAY CONCERN

[ have been provided with a copy of Final Development Plan for Controlled Area dated
28.06.1995, gazette on 08.01.1996 issued by Department of Town and Country Planning,
Haryana with a request to mark the location of Ambience Lagoon Group Housing Project in the
said plan. I have marked the same with red color.

I hereby certify that the location of Ambience Lagoon Group Housing Project is falling under
the Special Zone vide notification dated 08.01.1996.

Thanking you

(A. K. GANJU )
ARCHITECT
CA/78/4698

A. K. GANJU
B. Arch.  MCA/78/4698
35149. Greater Kailash-]

AKGANJU, B ARCH. MCA ~CA/78/4698 , 5-149, GREATER KAILASH- I, NEW DELHI-110048 . e -mall: - akganuarch@amail com
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1/4/24, 12:45 PM Gmail - Advance Service in OSB 71/2022 - Rajinder Krishan Sharma & Anr. vs UOI & Ors. 29

M Gmall Proof of Service Lex office <lexoffice21@gmail.com>

Advance Service in OA No, 881/2022 - Rajinder Krishan Sharma & Anr. vs UOI &
Ors.

Lex office <lexoffice21@gmail.com> Thu, Jan 4, 2024 at 12:44 PM
To: "rksharma.fcs@gmail.com" <rksharma.fcs@gmail.com>, "pawanbansal@gmail.com" <pawanbansal@gmail.com>,
kaushalsanjeev@hry.nic.in, pccf-hry@nic.in

Dear Sir/ma'am,

Please find attached a copy of the Additional Affidavit on behalf of Respondent No. 8 to be
filed before the Hon'ble National Green Tribunal in the above-captioned matter.

Copies to

01. Rajinder Krishan Sharma
Applicant No. 1
Email: rksharma.fcs@gmail.com

02. Pawan Bansal
Applicant No. 2
Email Id: pawanbansal@gmail.com

03. State of Haryana
Through Chief Secretary
Respondent No. 3
Email Id : kaushalsanjeev@hry.nic.in

04. Principal Chief Conservator of Forests, Haryana
Respondent No. 9
Email Id : pccf-hry@nic.in

05. Chief Conservator of Forests
Respondent No. 10
Email Id : pccf-hry@pnic.in

Regards

Shubham Yadav
Advocate

for the Respondent No. 8
Mobile No.: 9310884005

ﬂ Additional Affidavit 04.01.2024.pdf
4453K

https://mail.google.com/mail/u/1/?ik=2086b6f429&view=pt&search=all&permmsgid=msg-a:r-1357209401463693633&simpl=msg-a:r-1357209401...  1/1
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